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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

 

ON 

 

ORIGINAL APPLICATION No.07 of 2021 (SZ) 

 

 

 

      Anwar.K and others                          : Applicant(s) 
  

 

Vs 
 

     Additional District Magistrate,  

     Malappuram and others                     : Respondent(s) 
                  

 
 

 

REPORT OF JOINT COMMITTEE CONSTITUTED BY 

HON’BLE NGT ON O.A .NO.07/2021 

 

 
Back Ground in brief: 

          OA.No.07/2021 has been filed before the Hon’ble NGT by Sri. Anvar. K 

and others, grievance is regarding the Establishment of a petrol pump near the 

residential area, and which is alleged to be against norms provided by the 

Central Pollution Control Board, (CPCB), and also the directions of the 

National Green Tribunal in Principle Bench as O.A.No.86 of 2019 (Gyan 

Prakash @ Pappu Singh Vs Union of India and others), and connected cases.  

          Hon’ble NGT vides its order dated 08.01.2021, issued directions to 

appoint a Joint Committee, comprising of (1).  The District Collector (2), A 
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Senior officer from Central Pollution Control Board, Regional Office, 

Bangalore, and (3) A Senior Officer from the Kerala State Pollution Control 

Board (KSPCB), to inspect the area in question and submit a factual as well as 

action taken report, if there is any violation found. 

          The Committee was directed to ascertain the violation regarding the siting 

criteria as alleged in the application and also whether such an activity is 

permissible in that area, as per the Environmental norms and submit the report 

to the Hon’ble Tribunal on or before 26.02.2021.  It is humbly submitted that, 

although the Joint Committee Inspection was conducted on 17.02.2021, due to 

other overloaded official works which were prescheduled, it was unable to 

complete and submit the Committee report before the Hon’ble Tribunal.  Hence 

as per request this Hon’ble Tribunal has adjourned the hearing to 31.03.2021.  

Accordingly, the Joint Committee report is completed, approved by the 

Committee members and submitted herewith. 

 

1) With respect to the Hon’ble Tribunals Order dated 08.01.2021, the Board 

Chairman had issued proceedings No. PCB/HO/EE4/NGT/OA.07/2021 

(SZ) Thiruvananthapuram dated 22.01.2021 nominating the 

Environmental Engineer Kerala State Pollution Control Board, District 

Office, Malappuram to represent KSPCB in the Joint Committee.  Copy 

of the proceedings is produced herewith and marked as Annexure-1. 

Also   vide letter no. PCB/HO/EE4/NGT/O.A.No.07/2021 dated 

22.01.2021, the Board Chairman had authorised the Environmental 

Engineer, Legal Cell, Regional Office Ernakulam to represent the Board 

(6
th

 respondent) and to file a report on behalf of Board, after considering 

the report of the Joint Committee. Copy of the above letter and 

authorisation is attached herewith and marked as Annexure-2.  Dr. 

Deepessh.V. Scientist C was nominated as the Central Pollution Control 

Board representative in the Joint Committee, vide CPCB letter dated 
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15.02.2021, by number F. Tech39/Legal/RDS/2020-21/1182, from the 

CPCB Regional Director Bengaluru.  Copy of the nomination letter is 

produced herewith and marked as Annexure-3. 

 

2)  It is respectfully submitted before the Hon’ble Tribunal that site 

inspection   was conducted by the following Joint Committee members 

on 17.02.2021, 12.30 pm. 

1. Shri. K. Gopala Krishnan, IAS, District Collector, Malappuram 

District. 

2. Dr. Deepesh. V, Scientist C, CPCB, Regional Directorate Bengaluru. 

3. Smt. Sauma Hameed, Environmental Engineer, KSPCB, District 

Office, Malappuram, (Member- Convener). 

     Attendance list of the Joint Committee members is produced herewith 

and marked as Annexure-4. Besides the Joint Committee members, the 

following officials from various departments had also participated in the 

inspection of the land under question. 

1. Shri.Lal Chand, Tehsildar, Tirur. 

2. Shri. Asif Reju, Junior Superintendent, E Section, District Collectorate, 

Malappuram. 

3. Shri.Binu Raj, Section Clerk, E Section, District Collectorate, 

Malappuram. 

4. Shri.Abdul Jabbar, Village Officer, Triprangode Village. 

5. Smt.Shalini, Panchayat President, Triprangode Panchayat. 

6. Shri.Shajahan, Standing Committee Chairperson, Triprangode Panchayat. 

7.  Kumari.Jyolsna Jerin, Assistant Engineer, KSPCB, District Office, 

Malappuram. 

    The petitioner’s wife Smt.Abida Anwar was also present during the 

site inspection, representing Anwar.K. 
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       Observations during Site Inspection 

3) During the Joint Committee site inspection, the geo-coordinate location of 

the   proposed site was measured as follows: 

 

            Latitude      - 10
0 
49

’
55.8

”
 N 

            Longitude   - 75
0 

56’54.1
”
 E 

 

The location map of the proposed petroleum out let obtained from Google 

satellite map is produced herewith and marked as Annexure 5. 

The land under question is 0.1076 hectares of land which falls under the 

resurvey numbers 253/9, 253/10 of Triprangode Village, Triprangode 

Panchayat in Tirur Taluk, Malappuram District, and the land is possessed 

by Shri.Muhammed Kutty Kambilavalappil House. The site plan submitted 

by the unit owner is attached herewith and marked as Annexure 6.  

 

4) It is humbly submitted that, for a petroleum outlet, the potential points for 

chances of pollution are, the position of fuel dispensing points, vent pipe 

position and fill point. 

During the Joint Committee site inspection, distance was measured from the 

nearest residence, to the nearest potential points of the proposed petroleum 

outlet. Accordingly, the measurement details are briefed as follows. 

From the petitioner Sri. Anwar’s residence wall, the nearest potential point 

is the proposed fuel dispensing point. 

     Distance measured from Anwar Residence to nearest fuel Dispensing point -   

     26.2m 

     Distance measured from Anwar’s Bore well (Measured as per request of      

     Complainant) to the nearest fuel dispensing point - 20m 
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On the Northern side of the proposed location, there is a foundation, laid for 

a house project, owned by Sri.Hamza, S/o.Khader which is claimed to be 

under construction by the petitioner’s wife during site inspection.  This was 

observed to be old, and seen planted with ginger.  From this foundation, 

distance was measured to vent pipe location which is the nearest potential 

point, and then to the fill point position, of the proposed petroleum out let. 

        Distances are as follows: - 

        From foundation to vent pipe position – 3.7m 

        From Foundation to fill point position – 7.7m 

 

On the Southern side, the nearest house is located at a distance of 64.2 

meters from the proposed fuel dispensing point, which is well above the 

minimum distance requirements of 30 meters to nearest residence as per 

existing circulars, for new petroleum outlets establishing after 24.02.2020. 

On the eastern side is public road and is measured at distance of 8 meter 

from vent pipe position. 

  

5) It is humbly submitted that, during the site inspection, the proposed site was 

found to be filled and leveled with earth, boundary wall constructed and ring 

wall constructed around the open well, inside the proposed location.  

Photographs of the site taken at the time of inspection is produced here with 

and marked as Annexure-7. 

 

6) According to the information obtained from the office of the District 

Collector, Malappuram, ‘No objection Certificate’(NOC) was issued to this 

proposed petrol pump from the Additional District Magistrate, Malappuram 

on 15.07.2020, on the basis of reports from various Government 

Departments concerned. A copy of the NOC is produced herewith and 

marked as Annexure- 8(a). It is reported that the genuineness of the land for 
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the proposed petroleum out let was verified and found that the land 

conversion was made as per existing laws.  

      It is also cleared during site inspection that, the District Medical Officer 

has enquired and submitted NOC for starting the retail out let with certain 

conditions, as well as, the Executive Engineer PWD (Roads Division) 

Manjeri has inspected the site and accorded NOC for the proposed project.  

The respected District Collector, Malappuram had already submitted a report 

in the OA as one of the respondents before the Hon’ble NGT, on 25.02.2021.  

A copy of the same is attached here with and marked as Annexure- 8(b)for 

reference. 

 

7) It is humbly submitted that the Kerala State Pollution Control Board came to 

know about this proposal, when a complaint was submitted by Shri. K. 

Hamza, Shri. K. Shafi and Smt. Abida Anwar, against a proposed petrol 

pump at the KSPCB District Office, on 16.07.2019. Copy of the complaint 

and its English translation is produced herewith and marked as Annexure 9. 

The complaint was forwarded to Triprangode Panchayat Secretary along 

with a letter No.PCB/MLPM/CPMP-TR/2017 dated: 20.08.2019, for 

initiating necessary action on the complaint. A copy of the same is attached 

here with and marked as Annexure-10. Later an online application was 

received at the Board District Office, Malappuram, on 04.09.2020 submitted 

by Shri. Muhammed Kutty   to Establish a petrol pump, in survey no’s 253/9, 

253/10 in Triprangode Village, Tirur Taluk. On verifying file details it was 

understood that, this is the same proposed petro pump against which 

complaint was received on 16.07.2019. 

 

8) It is respectfully submitted that, on conducting a site inspection from District 

Office of the Board, based on the complaint, and the Integrated Consent to 

Establish application received, it was observed that as per the site plan 
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submitted by the proponent, the distance criteria as per Board circular dated: 

24.02.2020 is not satisfied, as the distance between the proposed petroleum 

out let, measured from the approximate positions of fuel dispensing points/ 

fill points/ vent pipe to the nearest neighbouring residence are less than the 

minimum mandatory distance of  30 meters, as stipulated in the Circular no: 

PCB/HO/HOW/RULES 9/7/2019 dated: 24.02.2020. Copy of the circular is 

enclosed herewith and marked as Annexure 11.  

     As per this circular, petrol pumps shall not be located within a radial 

distance of 50 meters from Schools, Hospitals and residential areas, 

designated as per local laws and in no case shall be less than 30 meters. This 

circular was again revised and issued revised circular by 

No.PCB/HO/HOW/RULES 9/7/2019 dated: 18.08.2020, according to which 

siting criteria for new retail outlet/ petrol pumps from the ‘nearest residential 

building’ may be considered instead of ‘residential areas’. Also if any 

requisite license other than Pollution Control Board consent is obtained by 

the applicant for establishing the petrol pumps prior to the date of circular 

dated: 24.02.2020 vide Annexure 11, then for such projects the general 

siting criteria mentioned in Board circular dated: 09.08.2004 shall be 

applicable. Copy of the revised circular dated: 18.08.2020 is produced 

herewith and marked as Annexure 12, and copy of the circular by 

No.PCB/TAC/18/2004 dated: 09.08.2004 is produced and marked as 

Annexure 13.   

  

9) It is humbly submitted that according to Annexure 13 circular, this type of 

industry which falls under Green category needs only a minimum distance 

clearance of 3 meters to nearest residence. 

       That, though the distance criteria as per Annexure 11 was not complied, 

the project proponent had submitted NOC from District Medical Officer by 

No.C3/14439/2019 dated: 11.07.2019, and consent letter submitted by the 
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Executive Engineer PWD to the District Collector by No. E1/3346/2019 

dated: 01.07.2019. Copy of the above two clearances are submitted herewith 

and marked as Annexure 14 (a) and (b). 

 

10) It is respectfully submitted that, the application for Consent to Establish 

was considered based on the revised circular dated 18.08.2020 vide 

Annecure-10.  It was observed that the survey numbers mentioned in the 

NOC, issued by the DMO were 253/3 and 253/4, which is different from the 

Survey numbers shown in the online application and supporting documents 

submitted at Board.  Hence the application was returned to submit 

clarification regarding the change in survey numbers observed. The applicant 

then submitted proceedings of Tirur Tehsildar regarding the charge of 

Survey number from 253/3, 253/4, to 253/9 and 253/10 during resurvey.  

Copy of the proceedings by No. C2-7298/2019 dated 16.11.2019 is produced 

herewith and marked as Annexure-15. 

 

11) It is further submitted that mean while a letter from Tirur Munsiff Court 

enclosing petition no. IA/2020 in OS 242/2019 was received at Board 

District Office on 28.10.2020.  This petition was filed by K. Hamza and 3 

others against the same proposed pump.  Hence based on the Munsiff Court 

letter, and on the Annexure 15 proceedings submitted by the petrol pump 

proponent, again site inspection was conducted by the Board Officials on 

11.11.2020, and verified that the land under Survey number mentioned 253/3 

and 253/4 are one and the same as the land under resurvey numbers 253/9 

and 253/10, and on the basis, the application for consent to Establish was 

considered for processing. 

 

12) It is humbly submitted before the Hon’ble Tribunal that the proposed site 

was once again inspected to verify the corrections of distance details the 
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proponent had provided in their submitted site plan, and as slight difference 

was observed in the location of the Vent pipe, marked in the service plan and 

the site plan, the application was again returned, directing the unit owner to 

resubmit the revised site plan with correct measurements.  The same was 

submitted accordingly by the proponent on 12.01.2021. 

 

13) It is submitted further that, as per the Hon’ble NGT Order, dated 

08.01.2021, on OA 07/2021, during the Joint Committee inspection 

conducted on 17.02.2021, all the distance measurements were again taken in 

the presence of the committee members and other officials as well as the 

Complainants, and the distances were once again confirmed. 

 

14) It is respectfully submitted before the Hon’ble tribunal that, the Kerala 

State Pollution Control Board circular dated 24.02.2020, vide Annexure-11 

is formed based on the Central Pollution Control Board (CPCB) guidelines 

issued vide CPCB Office Memorandum No. B 13011/1/2019-20/AQM/0814 

dated 07.01.2020 and this Office Memorandum as informed by the CPCB 

representative in Joint Committee, has been prepared based on specific 

directions to prepare appropriate guide lines for setting up of new petrol 

pumps in the country, and that this guidelines consists of specific criteria for 

siting of petrol pumps/ retail out lets (RO), measures to be adopted for 

pollution prevention/ control and spillage/leak management.  The draft guide 

line they had placed in public domain for comments/suggestions/objections, 

and after reviewing the inputs received, the guide line was finalized, 

circulated to stake holders for implementation and placed in the public 

domain on 07.01.2020.  A copy of the guide line is attached and marked as 

Annexure 16.  This guide lines mandated that, in case of constraints in 

complying the 50m distance criteria, the petrol pump/ retail out let shall 
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implement additional safety measures as prescribed by Petroleum Explosive 

Safety Organization (PESO). 

 

15) As it is already submitted vide para 8 of this report State Pollution Control 

Board had further issued a revised circular, on 18.08.2020, as annexed vide 

Annexure 12.  Further CPCB has issued a clarification on the guide lines dated 

07.01.2020, on 29.01.2021. Copy of the same is produced herewith and 

marked as Annexure 17.  This clarification says that the guideline is 

applicable for petrol pumps/retail outlet where prior/ initial approval obtained 

and construction commenced on or after 07.01.2020.  In this it was made clear 

that the siting criteria specified in the Annexure 16 guide line is not applicable 

to petrol pumps/retail outlet where prior clearance/initial approval has been 

obtained from PESO, and subsequently construction has been started, before 

07.01.2020. However, the measures listed in the guide line with regard to 

pollution prevention and control; have to be strictly adhered with by all new 

petrol pumps / Retail Outlets. It is further submitted that following Annexure 

17 clarification by CPCB, the KSPCB has also issued a revised circular by 

No.PCB/HO/HOW/RULES9 /7/2019 dated 04.02.2021. A copy of the same is 

produced herewith and marked as Annexure -18. 

 

16)  It is  humbly submitted before the Hon’ble tribunal that, on the basis of 

the Joint Committee inspection at the proposed petroleum out let location, in 

the resurvey numbers 253/9 and 253/10 of Triprangode Village, of Tirur Taluk, 

Malappuram District, the allegations that, the layout of the proposed petrol 

pump/retail outlet is not as per the CPCB guide line dated 07.01.2020, was 

observed to be not withstanding as, on examining the documents produced by 

the proponent, it is learnt that prior approval from Petroleum Explosive Safely 

Organization (PESO) by No.A/P/SC/KL/14/3818 (P458155) dated: 29.10.2019 

has been secured by the project proponent, well before the guideline was 
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placed in public domain on 07.01.2020. A copy of the PESO approval dated: 

29.10.2019 was submitted by the project proponent, at the time of the Joint 

Committee inspection dated: 17.02.2021. The copy of the same is produced 

herewith and marked as Annexure 19. As per this, approval is accorded to set 

up class A, Class B retail outlet at survey numbers 253/3 and 253/4 of 

Triprangode Village, which is one and same as the resurvey numbers 253/9 

and 253/10, as per the proceedings vide Annexure 15. Also it was observed 

during the Joint Committee inspection that the project proponent had already 

leveled the ground and constructed boundary wall and Ring wall to his open 

well inside the location. Hence the CPCB clarification dated 29.01.2021, which 

is submitted vide Annexure 17, and the corresponding KSPCB circular dated: 

04.02.2021 submitted vide Annexure 18 are applicable here, and the new citing 

criteria as per CPCB guideline dated: 07.01.2020 vide Annexure 16 and the 

new siting criteria as per KSPCB circular dated: 24.02.2020 vide Annexure 11 

are not applicable in this case. 

 

  CONCLUSION 

 

17) This Joint Committee  respectfully submits before the Hon’ble Tribunal 

that, on the light of the detailed site inspection and verification of all the 

documents and concerned circulars & guidelines this Joint Committee has 

observed that the project proponent has not committed any violation regarding 

the siting criteria as alleged in the original application by the petitioner. 

However, the committee is of the opinion that all the pollution 

prevention/control measures, leakage/spillage management as listed in the 

CPCB guideline dated: 07.01.2020 shall be applicable and M/s. Indian Oil 

Corporation Ltd has to strictly comply with them and has to take all efforts to 

alleviate the apprehensions of residents neighbouring the site. 
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18) This Joint Committee also suggests that the oil marketing company may

reconsider the site layout, so that maximum possible distance can be

maintained between the petitioner's residence and the proposed petrol pump. It

is also reiterated that additional safety measures if any prescribed by PESO

shall be applicable in the case, apart from other conditions in the CPCB

guidelines dated: 07.0 1 .2020.

Dated this 16th dav of March2021

1. Shri. K.Gopalakrishnan, IAS,
District Collector, Malappurarrl

2. Dr. Deepesh.V, Scientist.C,
CPCB Regional Directorate
Bengaluru.

3. Smt. Sauma Hameed,
Environmental Engineer & Member Convener,
Kerala State Pollution Control Board,
District Office, Malappuram I

DEEPESH V

SAUMA HAMEED
Envi ro n m e n t a I E n g-i-g:e-e I
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Pecrtlirl F.O., Thiruvananthapursm * 695 00.*
n:go rJ?.8.. cfirnlrufnnolrr{fto * 695 0o{

Pch.ry{& A. ?**.0720?t Dated: 22i01i2021

AUTHORISATIOT{

Si:3.: G3. N*.*7:3e3"1betbrc the Hon'ble NGT

Tire E*r'irer:rl;rtfrtal E*gineer, Lrgal Ccll, Er:rtakulanr is her"eby aurhcrized to

rrr"1t:ds**llhe Ecard i6'r respondent] in fhe above O.A.

Fon a*d on behalf a{ tl**
KNRALA STATE POI,LUTIOI{ CO:I{TROI. BOAIII}

rL'
The E*vira:lnlental Engineel "

Legal Cal}

E::aak*?a*:

C*p1 l,*:
X. *.d..'. *,eznz Sn:rithi V.K-

N*.3, Ternple Glede Aparftnenrs

K*l *z*Qa e*lon3'"

Scach ?.**4
ffi**antS*gar
Ch*nn*i - 6**fr90

3,'{1:s Lnv;era>n:nczzta}. Engineer

1)isxicl {) iEce. I{alappuran'r
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8:General:0471-2312910,2318153,2318154,2318155Chairman:23181501'4emberSecretary:23lttl5l

E-mail: ms.keralapcb@gov.in FAX:0471 -2318134.2318152 rYcb: ttww.keralapcb'nic'in

KERAT.A STATE POLLUTION CIONTROL BOARD

c6, o g ffuo ffuoc m o ejl m'l o o om cn'l col Lrnnem G 5ruc d rui
Pattom P.O', Thiruvananthapuram - 695 004

oJgo cr-fl.o., ror'lolcumcooJloo - 695 004

PCB/FIO/EE4NGT/O.A.NO. 07 1202r

From

Date: 2210112021

The Chairman
To

The Environmental Engineer
Legal Cell, Regional Office
Emakulam

Sub: - O.A. 07l202l(SZ) filed before the Hon'ble National Green Tribunal

Ref: 1. Hon'ble NGT order in oA No. 07/2021(SZ) dated 0810112021-

2. This office Proceedings of even no. dated 22101120?-I

Madam,
The Hon'ble NGT had registered o.A No.0712021 regarding

establishment of petrol pump near the residential area in Malappuram District

against the norms provided by the central Pollution control Board. The NGT had

constituted a Committee for conducting inspection and submitting factual report in

this regard. The Environmental Engineer, District Office, Malappuram will be the

nodal officer representing the Kerala State Pollution Control Board in the above

Joint committee. The Official ,.rpondlnts are directed to file indepencient report to

the Tribunal before 26.02.2021. You are hereby authorised to file the report in this

case on behalf of the Board after considering the report of the Joint Committee.

Copy of the authorisation is enclosed.

Encl: Authorisation

Copy t9z

'/ the Environmental Engineer,

District Ofhce, MalaPPuram
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DE 75-02-2027

To,

-' Th cretary
Ke lution Control Board
PlampoduJn., Pattom Palace P.0.

, 
ThirLivananthapuram-6 9 5 004

Sub': Change in CPCB Nominee to the f oint Committee appointed by Hon'ble NGT in

. oA. No.07 & 19 of202r (SZ)

Madam/Sir,

This has reference to the earlier letter from this office of even number dated
77.02,202I, wherein Sh. Vivek K SEE/Sc D was nominated as the CpCB representative in
the f oint Committees appointed by Hon'ble NGTin OA. No. 07 &79 of 2021[SZ). gowever
Sh, Vivek has been deputed for some urgent official engagements and Dr, Deepesh, V shall
be replacing hirn as CPCB representative in both the aforesaid NGT Committees. Hi.s
contact details are given below.

' Name & designation: Dr. Deepesh V, Sc C

Off: 08023233739 - 205 (Ext.), Mob: 9611128895

. 
Email - deepesh.cPcb@nic,in

lt is requested to take further necessary acfions for compliance oI rhe Hon'ble NGT
directio-ns in a timely manner. Future communications in this regard could be made
directly to Sh. Deepesh, with a copy to this office.

Yours faithfully,

S ' Sv=-=-t.-
(s. surA$l-L\2':-r 

r

Regional Director
ssuresh.cpcb@ ni c,i n, 9 48067 ?728

INDIA

' *fufttTnlrc GftD : ftrrl rE+, (:-Enr, Tercgfr#+ra, tr*",
Rogtonal Db'ctortt' (soum;'1r Msa€a Bhawan '. egu"r, f &, r Froors, Thimmaiah Road, f D - Main, shivanagar, Bengaruru - F.o 079.- ^^i 

-^-^-_ 
^ _ _EIqR / Telephone; oE&2323-373g.23233827,23233996, 23233600, 23232ssg,z3226002,237zzg3g, Fax r 08G23234059f-*C I E_majt : cpcUszogyafroo.com, zobarpalore.cpcb@nic. In

vqt:t wqfurc : qfr*t cfi, Tfi qfi T{E RF*- rro ott.
f.fred flilcr : Farlrnth Flhown Fqcf Ar{r rn ll-^.> Lhi .1A Aa^
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Attendance list of officer's inspection conducted on 17.02.2021 as per Hon'ble, NGT

Order No.0712021 dated 08.01 .2021

SL.

No.

Name and Designation of

Officers
Phone Number Signature

SLat' K' h'gA^ k,"rl^o '

,ds-
D,slnzk Ulklxt'

2,
tSa"rrm-" )leucol'

Fnvtiz-ttt'ul'a F'--p r'-t
qr(kw 4&'" f^lh*

9tr++ 145*2-t

3. 94 nt 2sr? e
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English Translatlon of Annexure A3

Date: 15.07.2020

Proceedlngs of the Addldonal Dlstrlct Maglstrate, Malappuram

lPresen$ Mehrall. N.Ml

Subjectr Order Grantlng No Objectlon Certlflcate for Establlshlng a retall petroleum outlet at the land

comprlsed fn Re.survey 25319,2531LO of Trlprangode Village,TirurTaluk, Malappuram DistricL

Referencer 1. DGM(RS), Kozhlkode Divislonal Offlce, lndian Oil Corporatlon Umlted - Letter No.

KDO/R/TRIPMNGODE dated 07/0s/2019.

2. The Report No. 83-15143/2019 of Tlrur Thahasildar dat ed M/oLlaozo.

3. The No Objection c€rtificate No. DL 4004/2019 dated z3lo7l2ol9 issued by the

Divisional Officer, Fire and Rescue Division, Palakkad.

4. The Report No. C3 - t4439120L9 dated:-ll0712019 lssued by the District Medical

Off icer(Health), Malappuram.

5.The Report No. E1-3346/19 dated OtlO7lZ0l9 issqed bythe Executlve Engineer,

Public Work Department (Roads Division), Manjeri.

6.The Report No. C.S.2/2930/20 dated tuc/6l712o issued by the District supply

Officer, MalaPPuram.
; + t rt'tta t* :|'! a'a* r ll:f af a *

The DGM(RS), Kozhikode Divisional ffice, lndian Oil @rporation Umited, P M K Tower, Kozhikode

673}2}had submitted the reference 1 application under Rule 144 ofthe Petroleum Acts and rules, 2002

for the issuance of No objection certificate for establishing a retail petroleum outlet at the land

comprised in Re-survey253lg,253lt}of TriprangodeVillaggTilurTaluk, Malappuram District'

As part of taking further steps regarding the subject matter, investigation was conducted through (1)

Thahasildar, Tirur (2) Divisional officer, Fire and Rescue, Palakkad; (3)District Medical officer(Health)'

'Malappuram, (4) District Supp|y fficer, Ma|appuram, (5) Executive Engineer, Pub|ic Works

Department(Roads Division), M anjeri'

As per the Reference 2 report submitted by the Thdhasildar, Tirur, The proposed site for Establishing the

retail petroleum outlet by the Indian oil corporation Limited is situated in the 0'1075 hectors of land

comprised in R+survey lil3lg,253lt0 of Triprangode village and owned by shri' Muhammedkutty'

Kambillavallappil house as per the Registered deed No, 3774175 of Kodakkal sub Registry' As per the

Village records the said land is included in the Nllam category and as per the proceedings'No' F

llSOSlZOLg dated 31.05.2019 issued by the Revenue divisibnal Officer' Tirur' the said land has been

issued permission to be included in the converted lands category as per norms' The village officer'

triprancode has also been directed to take steps to reSister the said land as converted land In the

revenue records as perthe directions in the proceedings No.c2-7291V2019 dated 15/1U2019 lssued by

the Thahasildar(Revenue Records)' Tirur'

Shri. Biju K P S/o. Subramanian, Kuttikattupa c

a retail petroleum outlet at the said land' h

there are no criminat cases or crlminal ant e

been ralsed by Shd' Hamsa K' Kurur(H)' Peruntha d

P.O aSainst the proposed establishment of retail petrol pump on the said land'

ed before the Hon'ble Munsiffs Court' Tlrur by the

the respondents District Collector' Malappuram and

tOP LZI2O datcd 1710212020 served by the Additlonal

ere is no prevailing stay orders by the Munslffs CouO

re is no other legal imPidements'



English Translation of Annexure

An affidavit has been given by Mr. BiJu K P, who ls planning to establish the retail petroleum outlet

statlng that, he ls ananging all the necessary safety measures and In case lf there happens any fault In

the same he is ready to take the responslbllity of all the consequences thereto'

The site plan of the proposed site, copy of the baslc tax reglster, Sketch, Toposketch, Possession

certificate, Mahassar Repor! Acknowledgment Agreement by Neighbor, Copy of the Registered deed,

Securlty rlsk, Tax Receip! Photograph has been submltted along wlth the report of the Thahsildar, Tirur.

The Divislonal Oflicer, Fire and rescue Divlslon, Palakkad has provided the reference 3 No Objection

aertificate as per norms. As per reference 4, the Dlstrlct medlcal offlcer (Health), Malapp.uram has

repofted that, they have no obJection In issuing the No Objection Certificate as per norns. The Executlve

Engineer, Public Works Departmen(Roads Dlvlsion), ManJeri as per reference 5 has reported that as per

the ExistinB Laws and norms permission can be glven for the construction of the retail petroleum outlet

as per the plan submitted along with the appllcation. The Distrlct supply officer, Malappuram as per

reference 6 has reported that the new proposed retail petroleum outlet of the Indian Oil Corporation

can be consldered for granting NOq

AS per the above reports, the Additional Distdct Magistrate had visited the said land for personal

inspection. As per the inspection, it was found that the sald land under the application was suitable as

per the submitted reports.

Under these circumstances, as per the norms mentioned In the above sections and also whh a direction

to ensure additional safety measures, No Objection Certificate under Rule 144 of the Petroleum Acts

and rules, 2002 !s being gnnted for Establishlng a retail petroleum outlet of the Indian Oil Corporatlon

Limited at the land comprised in Resurvey 25319, 253/10 of Triprangode Mllage,Tirur Taluk,

Malappuram District as per this order.

Recipient : DGM(Rs),

Kozhikode 573020

Copyi

Kozhikode Divisional Office, Inbian Oil

Additional District Magistrate

Malappuram

Corporation Llmited; P M K Tower,

1. Divisional fficer, Fire and Rescue, Palakkad I
2. Executive Engineer, PWD[Roads Division) Department, ManJerl.

3. District Medical Officer(Health), Malappuram

4. DlstrictSupply Officer, Malappuram.

5. Thahasildar, Tirur.

6. Mllage Officer, triPEngode.

7. Additional File E1.

sdl-
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From
Dishict Collector
Malappuram.

To

Date:2410212021

Advocate General.
Kerala
(advo categeneralkerala@gmail. com)

Sir,

Sub:- oA07/2021 filed before the Honble Nationhl Green Tribunal - Report Submitted
- R"g

Ref:- The Hon'ble National Green Tribunal drd", in oA 07/zo2r dated
08/0r/2021

'********* 
*+** !t *:F* **

Please see the reference'cited above. Report of the District Collector in OA
0712I filed before the Hon'ble National Green Tribunal is submitted here with.

Yours faithf,rlly

DR.MC REJIL, ADM DCMPM, O/O DYC(GEI9 DCMPM
Deputy Collector (General)

For District Collector

Verified

MC

e:2021.

Fil'e No, D GM p M/5't,95/201 9-E I

o ffi c e "jI* *: Tl:l _C-"Ie 
cto r, Civil S tari o n Marip p u r am _ 6765 0 5,

1

\

ital
JIL

iryn'
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I

:56:03 IST



File No.DGMPM/51 35'zu1Y'E I

o ff ic e o f th e D istrict c oll e cto r' 
911"rl^ :,t:11": H?*1".ffi' 

7 6 sus'

Date:2410212021

BRTEF I{ISTORY OF TI{E CASE

TheDGM(RS)KozhikodeDivisionaloffice,IndianoilCorporationLtd

had submitted an apprication for NOC for establishing a retail petroreum outlet at

TripangodeVillage,TirurTalukvideletternoKDO/R/TRIPANGODEdated

0710512019.

Accordingly,reporthasbeensoughtfrornl.Tahasildat,Tirur,2.Divisional

officer, Fire & Rescue palak&ad" 3. District Medical officer, Marappuram 4' District

Supplyofficer,Malappuram5.ExecutiveEngineer,PwDRoads,Manjeri.

AsperthereportsubinittedbytheTahasildar,Tirur,theproposedsitefor

establishing petroreum reta' outlet by the Indian o' corporation Limited is 0'1076

hectors of land in Re Suwey 25313,253r40f rripangode village in Tirur taluk' and the

rand is possessed by sri. Muhamm.d kotry, Kamb'avalappil(H) as per deed no'

3774rt50f Kodakkal Sub Registrar office. The land was classified as Nilam (wet) as

pervillagerecords.Laleraspertheproceedingsno.F-1805120:19dated3|10512019of

Tirur Revenue Divisional Officer' sanction for conversion of the land on conditional

basis was accorded. As per the proceedings no' cz-izgSlzorg dtd' 16/1 rl20l9 of rirur

Tahasildar(LandRecords)Resurveyno'25313,253l4becameResuveyNo253/9,

zs3rr.respectively and directed village officer to make changes in the records as

converted dry rand. The rand owner Sri Muhammed Kutty has reased out to Sri Biju K

p who has obtained the letter of intent for starting retail outlet of Indian oil
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Corporation Limited.

sri Kururu Hamsu filed a case IA - l70g/D(os242/1g) before Hon,breMunsif court Tirur against respondents District collector & Tirur Tahasildar. As perthe letter No' AGP/TIR/L oP 12/20 dared 17/12/2020, Additional Govt preader, Tirurreported that as there is no prohibitory orders till that date by Munsiff court in os242/2019 and ifthere is no other legal impediments, Noc can be issued.
Divisional officer' Fire & Rescue Palakkad, District Medical officer,Malappuram, District supply ofificer, Malappuram, Executive Engineer, pwD Roads,Manjeri have submitted no objection on conditional basis regarding granting Noc tothe proposed outlet.

As per the above reports, Additional District Magistrate inspected the siteand found that possession of site by Letter of intent holder is lawful. In the siteinspection held on 25/05/2020, sri Biju (LoI Holder) and Sri. Shafeeque (for thepetitioners sri' Hamsa & smt' Abida) were present. sri. Shafeeque areged thatproposed petroleum outlet will pollute the water sofuces of their house and appealednot to give permission for starting retail outlet. Sri Biju said that alr security measureswill be taken and that office of outlet is only coming near petitioner,s house.
on the basis of the reports from different Government departments, sitevisit Additional District Magishate has issued Noc on 15/07/2020
As per the Judgment in wPc 30698/15 dated 09/10/2015. of Hon,ble Highcourt' Kerala' it is stated that " It is maddtlru, that consent of the neighboring ou{neror any other persons is not mandatory requirement for estabrishing petroreum outret,,.Also as per the Judgment in wPC 30818/r5 dated r3/r0/20r5of Hon,ble High courr,Kerala' "If the petitioner is otherwise satisfied with the requirement of Noc, thereshall be a direction to the 2nd respondent(District colrector, Kollam) to issue Noc tothe petitioner not withstanding the protest by the local peopre,,

In the circular No' PcB/rIoaIowRuLE sg/7/20rg dated 24/02/2020 of theKerala state Pollution control Board, it is stated that 50 meters shall be the minimum
distance for the riew retail outlet in the designated residential area and in that no case.



;::jl]TT ""il 
# *"o-,r"" control Board has partiallv modined the

condition of designated residenti ar areaas residential building' It is clearly stated in the

order dated rgtgrzozothat if any requisite ricense is obtained by the applicant for

establishing the petror pump prior to the date of the circurar dated 241212020' the siting

criteria in circular dated grsrz.o.shall be applicable. Here the application for NOc

received in this offrce on 0g/05/ zorgand hence the above distance timitation is not

apPlicable in this case'

Sri.AnwarK&othersfrledoAo?|z[zlbeforetheHon'bleNational

Green Tribunar. The Hodbre Tribunal in order dated *slollzozl admitted the

application and appointed a joint committee comprising of (1) The District collector'

Matappuram D strict, (2) A senior officer from CPCB Regional Office, Bangalore and

(3) a senior officer from KspcB to inspect the area F oo:u"n and submit a factual as

well as action taken report ' 
if there is any violation fo*$

File No.DGMPM'SI 35t201 9'E1

- ** be below 30 meters' The order ctearly states that it is applicable to residential

areas designated as per local laws and 'na[ 
unnrlrt",.:: 

-T:I]t:J::T:

, oro*ffi"'or in the presence of a senior officer from cPcB

Regionaloffrce,Bangaloreandasenior::::::iT::1tJ#::tJffi ;'
:i;::;::T'::::T#;";*'uo'villageorncer'rripangode&rripangode
Panchayat Officials were present'

f Tripangode village in Tirur taluk was ctassified

as Nilam (we' as per village records. The land was later converted to the provisions

of the Kerala consewation of paddy Land and wetrand (Amendment) Act' 2018'

change of nature of un notifred land is allowed u/s 27(A) of the Ac' Any owner of

an un notified bnd desires to use such land for residentiat or comrnercial or for other

purpose shall appty to the Revenue Divisi nal officer for permission and RDo may'

after considering reports of the V'lage officer concerned' pass such orders as deems
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fit and proper on such applications ensuring that there is no disruption to the free flow
of water to the neighboring paddy fields, if any.

Here the land was not included in data bank. The village ofificer reported
that the land does not have any permanent water streams, wet land and no paddy field
in adjoining lands and the conversion will not affect paddy cultivation. As per the
proceedings no' F-1805/2019 dated 3l/05/2019 of Tirur Revenue Divisional officer,
the land was converted on conditional basis. As per the proceedings no. c2-
7298/2019 dtd' 16/11/2019 of Tirur Tahasildar(Land Records) Re survey no. 2s3/3,
253/4 became Resuvey No 25319, 253/10 respectively and directed village officer to
make changes in the records as converted dry land.

on Inspection it was found that the land conversion was made as per the
existing laws.

2) Siting Criteria

In the circular No. PCB/rIo/HowRuLESg/7/2019 dated 24/02/2020 0f
the Kerala State Pollution control Board, it is $tated that 50 meters shall be the
minimum distance for the new retail outlet in the designated residentia I areaand in that
no case' it shall be below 30 meters. LaterKerala state pollution control Board has
partially modified the condition of desi gnatedresidential area as residential building. It
is clearly stated in the order dated 18/8/2020that if any requisite license is obtained by
the applicant for establishing the petrol pump prior to the date of.the circular dated
24/2/2020' the siting criteria in circulartaltra g/B/2004shall be applicable. Here rhe
application for Noc received in this office on 0g/05/2019.

Again in the circular No. PCB/HofiowRuLESg/7l2L]g dated
04/02/2021 of the Kerala state Pollution Control Board, ', The siting criteria for new
rctail outlets is to be complied with in cases where construction of retail outlets by oil
Marketing companies (oMC) commenced on or after 07/01/2020.In other words, the
siting criteria will not apply to those cases where PESO prior clearance/initial approval
has been obtained and subsequently construction has been started by the oMC before
0710112020" Here the oMC receivedprior clearance from pESo u,29/10/2019.



File No.DCM PM/51 35/201 9-E1

' As the OMC received PESO prior clearance before 07/01/2020, the siting

criteria mentioned in Kerala State Pollution Control Board circular No. pCB/TAC/

18/2001dated 09/08/2004 is applicable. As per the order dated 09/08/2004 of KSpCB,

the minimum horizontal distance to residence is 3m for Small Industry Categorized as

Green. Here the distance is above 3 m and hence the siting criteria has been satisfied.

3) Interest of Public

(a) Heatrth Aspects

The application has been got enquired by District Medical Officer. DMO has

submitted NOC for starting the retail outlet with certain conditions

(b) Traffic density & impact on traffic

Executive Engineer, PWD (Roads Division), Manjeri has inspected the site and

accorded NOC for starting the retail outlet.

On Verification of above aspects it is seen that NOC issued by the Additional

District Magistrate vide DCMPIW5I35/2019/E1 dated 15/07/2020 is in order

Signature Not Verified

, Digitally signed by K
Dale:2021.O2.24 14
Reason: Approved

K.GOPALAKRISHNATI IAS, DC DCMPM,O1O DC DCMPM
District Collector

1l
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The representation submltted by the below slgned persons along whh thelr name and address
before the Environmenbl Engineer, pollution control goard, Malappuram District.

Sir,

It has been rellabty learnt tha$ shrl. B'rju K P has been granted permlssion to establish a retail
petroleum outlet of the Indian oil corporation at the property situated adjacent to our residential
plotr situated ln the peranthaloor region of Tirur - chamralaftom ponnanl route of Malappuram
Disuict. The disbnce between the proposed site for petroleum ouUet and the residential plot of Mr.
Hams3, who is the ftrst signee below is only around 5 meters. The distance between the well, which
ls the water source that has been used for consumption and between tre proposed site is only less
than l0 meters.

The distance between the residential plot of the second signee below and the proposed site is only
around 10 meters' The distance between the well, which is the water source that has been used for
consumption and between the proposed site is only a few meters.

The distance between the house under construction owned by the tfrird signee below and the
proposed site is only three meters.

The authenticity of the information given above can be inspected, if the above site is visited and
inspected' h is respectfully requested that, as the proposed rebil petroleum ouflet to be established
by the lnd'an oil corpontion is a threat to our life and property, we humbly request not to grant
permission to establish the same.

Sincerely

1. Hamsa K, 5/o Moideen; Kurur Housg perunthaloor p.O _ 676 lO2. Sd/_
2. Abida Anwar, W/o Anwar, Kunnath House, peruntharoor p.o - 676 102. sd/-
3. Shafi lg S/o Hamsa, Xurur House, perunthaloor p.O _ G7E 102. Sd/_

Perunthaloor
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KERALA STATE POLLUTION CONTROL BOARD
DISTRICT OFFICE, 191265 A, PERINTHALMANNA ROAD, UP HILL P.O, MALAPPURAM - 676 505
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KERALA STATE POLLUTION CONTROL BOARD
DISTRICT OFFICE, 191269 A, PERINTHALMANNA ROAD, UP HILL .P.O, MALAPPURAM - 676 505
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e.ncsn3 ipttnn"): 0483-273321l, ",ocdmi (rax): 0483-2733211, Email: kspcbmlpm@gmail.com

PCB/MLPM/COMP-TR 12017 Dnncrn* - l0

From

The Environmental Engineer

To
The secretary,
Triprangode Grama PanchaYath.

Date: 20.08.2019

Sub: - Complaint relating to the petrol pump which is going to constructed under the

ownershiP of Mr. Biju. K.P.

Ref: - Complaint dated: 16.07.2019 by Sri.Hamza.K, Abida Anwar and Shafi.K.

Sir,

The complaint referred as above is been forwarded for further enquiry. The

proposed establishment ought to get the license from the Board for its

com mencemenVfunctioni ng.

Yours faithfully,

ENVI RONMENTAL ENGINEER

Enclosed: The above referred complaints

Copy to:- 
1')'Sri. Hamza. K, S/O.Moytheen, Kuroor House, Perunthalloor. P.O, 676102'

2)Abida Anwar, Wo.Anwar, Kunnath House, Perunthalloor.P.O, 676102'

3) Shafi.K, S/o.Hamza, Kuroor House, Perunthalloor.P.o, 676102.

I
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BOARD
c6ruc6ojj

KERALA STATE POLLUTICN CONTROL

c 6,(09 cl'uoffuoc m oPjlmla oem cn'lcDlcrDffl)

. Pattom P.O., Thiruvananthapuram - #S'OOA

cr.llo ofl'a', (o)'lolrumfiool]oo - 695 004

No. P CB/HO/HOW/RI:-[.,F,S? 17 I 20 19 Date:2410212020

CIRCULAR

Sub: - Distance criteria for new petrol pumps - reg'

Ref:-CPCBguidelinesforsettingupofNewpetrolpumpsincomplianceof
Hon,bleNGTorderdatedlSl0Il20Igino.A.No86/2019.(Copy
enclosed)

In cornpliance.to the directions issued by Hon'ble NGT in o'A No' 86/2019

dated 18/01/2019, Central Pollution Control Board has laid down the guidelines for

setting up of New Petrol PumPs'

T.he Hon,ble NGT has directed that these guidelines shall be included in the

Integrated Consent to Establish (ICE) of new outlets of petrol pumps as a condition

that 
i

,,CPCB guidelines for setting.. up of New Petrol Pumps shall be

follorved".

The following siting criteria for nerv retail outlets of petrol pumps shall be

followcd.
l.Forpetrolpulri^,newretailoutletsshallnotbelocatedwithina

radial distance of 50 metres (from fill point/ dispensing units/ vent

pipelvhicheverisnearbst)fromschools,hospitals(l0bedsand
,above)andresidentialareasdesignatedasperlocallaws.

2. In case of constraints in providing 50 metres distance' the retail

outlet shall implement additional safety measures as prescribed by

PetroleumandExplosivesSafetyOrganization(PESo).

3. In no case the distance befiveen new retail outlet from schools'

hospitals (10 beds ancl above) and residential area designated as per

. local laws shall be leds than 30 metres'
t'4.Nohightensiol^i,;.fleshallpassovertheretailoutlet.

, , ' Tlta*u gullctines are supplcmentary to all existing relevant Rules' Guidelines;

Orderl eto, ;j

I

i
I



To

The circular shall come into effect ftom

applicable to all applications received thereafter'

the date.of the circular arrcl slrnll be

sd/-
CHAIRNTAN

FORWARDff

l.

2,

oIIr,F ENvl lloD'Muttot ENGINEEk
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Y
A,w Date: 18108/2020

CIRCULAR

tbl new petrol pumps - clarification -' reg'

CBiTAC/1 812004 Dated: 09 10812004

rr Eeo/?/rn1A Dated: 24,

N o:'PeB&IOAlo wlRlJLESg I 7 I 20 19

.-otta't 
t' ' irij

applicable.

g-t*',.r,"..7''2.CircuiarNo'ruB/HO/FIOWRULES)I'712019Dated:2410212020

Videcir.cularcitedabove,newt.etailoutlets|orpetrolpumpsshallnotbe

locatedwithinaradialdistanceof50metres(fronrfi|lpoint/dispensingunits/vent

pipewlricheveristrearest)fromschools,hospitals(l0bedsandabove)andresidential

ar'easdesignatedaspellocallawsandinnocaseitshallbelessthan30meters'In

. . parrial nrodification of the circular cited above, the siting criteria for new retail outlets

.ofpetrolplullpsfr.omthenearest.residentialbuitding'rnaybeconsideredinsteadoi
soifanyr:equisitelicenceotlrerthanthePCBconsentisobtained

establishingthepetrolprrmppliortothedateofthecircularcited

ing criteria mentioned in circular dated 0910812004 shall be

I

j

I
)
I

.t
j

.1
-,1

To

Il, Tlie Chief Environnrental Engineer'

n. gi d 
"f 

Ofn ce, Triv an dnrnr/E'naku I am/Kozh ikod e'

The Senior Envirorrm'ntul Angint"il

ff-rce.

';lTll;3j:H[?'jli,"'h';,Tii:l,l,xll'

2.

Copy to:- 
'

l) All Technical Staff in FIO

;; ii Cell (for uploading in the website)

3) C,A to CI-IN & IvlS
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NOTE. Where dn ?nd/or de arelis considerably mofe than tl-re nrininir-tnr

.' .same but it is s.ufficient to state as >> the mininrunr clistance
. r'i mentioned. ' 1 .

SI
No

In d ustry Niinimunt distrltcc, m
Scale Cate q o rv A

UR uo

50

1 SMALL

Red 25

Orange . _ 10 /rtc

5Green . .'

'2 I\itrnll ll\l
llrLLlvltl

Red 6n 100

r\.-^^^.L,rt.dttg\t lc 25

Green' 6 10

'100

60J.

Red 100

9t1,n0", I

4lu

15 ?n
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h^

for reasons
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English Translation -Annexu re 14(a)

District Medical Officer (Health)

Civil Station, 83 Block, Malappuram, Pin - 670 505

Phone No.0483-2737857

No.C3/1443912019

From
The District Medical Officer (Health)

To
The Additional District Magistrate,
District Collectorate,
Malappuram.

Sub: - Health Department-Tirur Taluk -Regarding granting No Objection Certificate for
opening a new petroleum outlet in Triprangode Village - reg

Ref: -1) Your office letter dated: 16.05.2019 with file No.DCMPM/5135t2019.
2) Enquiry report dated: 09.07.2019 of Mr.Velayudhan, Technical Assistant Grade-1.

Sir,

As per reference (1) letter, site inspection was conducted vide reference (2) and it is
reported that there is no possibility of arising any public health problems due to the installation of
a petroleum retail outlet at Resurvey No. 25313, 25314 in Triprangode Village. Therefore, No
Objection Certificate is hereby granted to start the unit subjected to the following conciitions:

1) The office building should be constructed on the western boundary of the site.
2) Storage tank must be securely installed
3) The area for the pump should be protected by constructing boundary wall.
4) Smoking and use of mobile phoqes should be prohibited and pictorial

instructions should be displayed inside the pump regarding the restrictions.
5) Pure drinking water should be made available.
6) sanitary type toilet should be constructed and maintained werl
7) Vehicle should not be parked inside the^pump at night.
8) Must provide a first aid kits. l.

9) Emergency number of Police, Fire & Ambulance services should be displayed in front of
the office.

10) Storage tank and soak pit should be constructed only at the distance of more than 15
meters from Anvar Karoor's tube well.

Yours Faithfully,

Encl: 1) Technical Assistant Grade 1.

2) File.

Email: dmoesttmlpm@gmail.com

Date: 11.07.2019.

The District Medical Officer, Malappuram
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File No. E113346t2019, Dated: 01.07.2019

From,
The Executive Engineer,

To
The District Collector,
Malappuram.

Sub:- lssuance of No Objection Certificate to petroleum products retail out let on the PWD

Road side- regarding.

Ref:-1) Your office Letter dated 16.05.2019 with file No. DCMPM/S135t2019.

2) Letter Dated 27.06.2019 with File No. AETlD2l1294l2O18, from the Tirur Roads

sub division Assistant Executive Engineer.

Sir,

Inviting your kind attention to the above references. Vide reference letter (1) above

Indian Oil Corporation limited Kozhikode had requested to give No-Objection Certificate, for

opening a retail out let for petroleum products at k.m 9/800 on the right side of Tirur-

Chamravattom road

As per reference (2), the Assistant Executive Engineer of Tirur roads sub division

inspected and verified the site and submitted the check list as per IRC 12 guidelines for

necessary further actions.

No Objection Certificate may be granted subjected to the conditions listed in the check

English Translation - Annexure 14(b)

Office of Executive Engineer pWD,
Manjeri- 676121, phone - 04g3-2766129
Email : eerpmpm. pwd@kerala. gov. in.

list and bounding to the existing Public WLrf Department Rules. Admission permit of the

Public Work Department has to be obtained separately.

Your's faithfully

Executive Engineer,

Enclosure:-
1)
2)
3)

Original sketch.
Check list
Norms of IRC
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                                                               English Translation - Annexure (15) 
 

Proceedings of the Tirur Tahsildar (Land Records) 
(Present: Murali.T) 

 

No.C2/7298/2019                                                                     Date: 16.11.2019 
 
 

       Sub:- Kerala Paddy Field Wetland Protection Act (Amendment) 2018 - regarding –   

                Effecting changes in the Revenue land records with respect to the order  

 on change in  land   category – regarding. 

       Ref:-1) Proceedings Number F1805/2019 of the Tirur Revenue Divisional Officer on   

                   31.05.2019.                    

               2) Request Letter submitted in Form 8 by Shri. Muhammed Kutty Kambilavalappil   

                   House, Triprangode. 

               3) Report of Taluk Head Surveyor on 22.10.2019. 

               4) Circular No. P-1-157/2019 dated 23.05.2019 of the Secretary, Revenue (P)  

                     Department.   

 

            Orders effecting changes in land category of the land belonging to Tirur Taluk, 

Triprangode Village Resurvey No.253/3,253/4 and property owned by Shri. Muhammed Kutty 

Kambilavalappil House, Triprangode based on deed No. 3774/15 in Kodakkal Sub Registrar 

Office, total of 11.44(RS No. 253/3 - 2.70 Ares, RS 253/4 - 8.74 Ares) Ares has been issued 

vide reference (1) above. 

          Accordingly  application for change in the Revenue Records has been filed under 

reference (2) and report has been submitted by Taluk Surveyor after verifying the sub division 

records  and the same is approved by Head Surveyor and report submitted vide reference (3). 

There are no permanent wetlands or streams on this land. 

          The Taluk surveyor has reported that only 2.02 Ares of land under resurvey No.253/3 is 

in the possession of the applicant as it is verified during site inspection.  Therefore Orders is 

hereby issued for entrusting the Triprangode Village officer to make necessary to changes in 

the Village records to change resurvey numbers 253/3 & 253/4 in Triprangode Village with 

new sub division survey numbers. 253/9 - 2.02 Ares, 253/10 - 8.74 Ares respectively and also 

enter the land alternation in records.   



  

          In accordance with Kerala Paddy Fidd Wetland Protection Act (Amendment) Rules 

2018 Section 13, sub division (land type change) information is required to be indicated in the 

Basic Land Tax Register, remarks column and also to be entered details in the 

Supplementary Land Tax Register and the Order number and date should be added 

separately stating that the land has been altered. 

          The details of the land which has been altered should be recorded and kept in form 

No.10 register and should be submitted for inspection. 

          As there is no change in the area of the land owned by Shri.Muhammed kutty, 

Kambilavalappil House, Triprangode at present the tax rate is the same for the plot mentioned 

above. It is there for ordered that the land tax should not be refixed and may be levied at the 

existing rates.  

 

  

                                                                                                                Tehsildar 
                                                                                            (Land Record) 

 
 
 
To 
     The Village Officer, Triprangode. 
     For effecting necessary change in the village 
     Records, prepare form 10 Register with  
     Supporting documents and report. 
 
 
Copy to: 
          1) Sri. Muhammed Kutty, Kambilavalappil, Triprangode. 

          2) Taluk Surveyor (For entering in Taluk Records) 

          3) Stock File C2 
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GUIDELINES FOR SETTING UP OF NEW PETROL PUMPS

A, Containment and treatment of spillages from fuel filling operations at

petrol pumps:

1. Petrol pumps located in areas with h

levels less than 04 nneters shall have s

walled tanks or concrete protection w

soil contamination. lt shall be the r
measured groundwater level at the sit

implementation of these adequate prot

of measures taken by Oil Marketing Co

and in case of contradictory view, view

Authority will prevail.

All new retail outlets shall have undergr

ancillary comPonents such as PiPes,

protected from leaks due to corroslon

etc.) with required protective coating'

Anymajor0eakage/spi||ageofPetro|.Diese|,Lubeoi|(morethanlbarre|165
|itres)occursatfue|ingstation.concernedoMCsha|lrepotltoStatePo||ution
control Board,PESO and District ROministration under intimation to cPcB

within 24 hours of occurrence'

torage tank (UST) and its ancil0ary

ly and not be resumed till corrective

/ spillages are imPlemented to the

B.

2.

3.

oMCs will be held liable for Environmental compensation (imposed by

SPCBs/PCCs) and assessment of environmental damage (depending on

extent of contamination in soir and glroundwater) and site remediation.

consuttanu Expert agency appointed by oMcs for damage assessrnent and

site remediation shall have rninimum national/ international experience of 5

years in this field. Various approved methods shall be considered for cleaning

underground contam inants'

All DUs shall have Auto Cut off Nozzles which shuts dispensation of fuel if its

level In customer fuel tank reaches full capacity,

ti t.-t'

Breakaways to be installed for all the hoses of disp'ensing units to reduce

eplllagc In thc event of customer vehicles moves away with nozzle still in the
fueling positlon,

Qno--oJ L-' fr^;O ^^'- j-



T.ln pressurized dispensation, all dispensing units s.hall be installed with shear

valves to cut the fuelflow from pipe line immediatel' 'pon 
accidental knocking

of dispensing units from its position'

6. Singlel double plane swivel with breakaway

the dispensing units for better positioning of

does not fall off accidentlY'

8, In pressurized system all Submersible Turbine Pumps

with line leaf detectors and in the event of pipeline

pumping fuel from underground tanks'

coupling shall be installed

nozzle while refueling so

(STPs) are lo installed

leaks'STPs shall stoP

9. Emergency stop button switch shallbe provided on the Multi-Product Dispenser

(MPD) to stop the dispensation in case of emergency'

l0.Automation system shall be installed atall new retail outlets to alert in case of

tank leak by way of auto gauging system approved by PESO'

11.All Retail Outlets shall provide overfill alarm through automation'

12. Measures for spill containment in fill point chambers and forecourlarea shall be

implemented as prescribed by PESO.

Il. Check on leakages (Leakage Detection System) from underground
storage tanks so as to prevent groundwater and soil contamination:

1. All new retail outlets will have automation system installed which will
provide reports on volume balance after every day operation and records

shall be maintained.

2. Manualgauging shallbe done once in a month and compare the same.with

Automatic Tank Gauging for accuracy'

3. Daily MS and HSD loss shall not exceed MoPNG prescribed limits. ln case
of leakage beyond such limits, matter shall be got analyzed by OMCs and
further action shall be taken for ascertaining the reasons of losses, In case
of leakage resulting in soil/ groundwater contamination:

concerned oMc shall report to state Pollution control Board, pESo
and District Administration under intimation to cpcB within 24 hours of
occurrence. operation of such underground storage tank (UST) and its
ancillary components shall be stopped immediately.
Fuel shall be removed immediately from underground storage tank to
prevent further release to environment. Measures to prevent explosion
due to vapors released due to leakage as recommended by pESo shall
be implemented immediately.

toi
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ing underground

d' Operation of Underground tank and its ancillary components shall not
be resumed till corrective measures to contain and srop Eakages are
implemented to the satisfaction of pESo and concerned spcB,

4' All underground tanks and pipelines shall be subjected to test for leaks
every 7 years.

C. Policy towards Treatment and disposaf oI sludge removed from
underground tanks during cteaning:

Sludge shall be collected, stored and disposed as per Rule 8 of Hazardous Waste
(Management and Transboundary) Rufes, 2016 and amendments thereof and
records shall be maintained.

D. fnstallation, Operation and maintenance of Vapour Recovery System:

1. All new retail outlets set up with sale potential of 300KL MS per month and
setting up in cities with populalion more than 1 lakh wilf be provided with
VRS. VRS should be functional by the time of sale of MS touch 300 KL. In
case of failure of installatio.n of VRS, Environment Compensation will be
levied by SPCBs/ PCCs equivalent to the cost of VRS and this will further
increase proportionate to the period of non-compliance.

2. Any new retail outlet set up in cities having population more than 10 lakh
and having sale potential of 100 KL il4s per month will be provided with VRS.
VRS should be installed within a period 03 months from the day of sale of
MS touch 100 KL. fn case of failure of installation of VRS, Environment
Compensation will be levied by SFCBs/ PCCs equivalent to the cost of VRS
and this will further increase proportionate to the period of non-compfiance.

3. en case of Stage f l VRS, nozzle shaff be provided with flexiblo cover flap or
other,afternative systern for proper covering of filfing tank and therefore
proper rccovery of vapors.

4. OMCs are responsible for maintaining installed VRS, Thoy havo to nraintain
periodic inspections for NL regutator as prescribed by Legal Metrology.
Proper record sha.lf be maintained,

c.



E.

6. Work zone monltoring for Total VOC and Benzene -

OMCs for Petrol 
rthan 300 KU mo

lakh PoPulation '

Year to check c

i"O"n shallbe s nitoring of VOCs'

u" r'r|\,r(1c tnroJqh expert institutions for on\\ne mo

EnforcJment agencies including SPCB

pump to check contamination' : 't :

cah collect samples in and around petrol

P. arameter



p. Measures for protection of Worker,s Health

1. All workers engaged at
dealers shall implement
labor laws.

PESO shall conduct audit
protection equipment and

may be covered undor ESl, OMO
protective equipment (ppE) as BCIl

retail ouilets
the personal

LYllPTilir-l :or.ati n commiunicarion) activilies shourcj be orsaniz-eby oMc dealers for workers at regular intervals in orour-to'"uonuiuirlri"ii1,n
about harmful impacts of VOC emissions,

G' Audit of all protection measures and monitoring system implementect atpetrol pumps:

2.

of tanks and fuel equipment including pipes, overlill
alarm system on annual basis and maintain records.

l-1. Siting criteria of Retail Ouflets:

ln case of siting criteria for petrol pumps new Retail ouilets shall not be located
within a radial distance of 50 meters (from fill poinU dispensing units/ vent pipe
whichever is nearest) from schools, hospitals (10 beds and above) and
residential areas designated as per local laws. In case of constraints in
providing 50 meters dis-tance, the retail outlet shall implement additional ;;;";
measures as prescribed by PESO. In no case the distance between new retail
outlet from schooJs, hospitaJs (10 beds and abovg) and residentiat area
designated as per local laws shall be less than 30 meters. No high tension tine
shall pass over the retail ouilet.

These guidelines are supplementary to all existing relevantRu/eS, Gurde/rneq
Orders etc. I
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CEF4TIIAL FCII,LUTION CONTR$L BOARD

ftna <vtv* - l+

EgLHr 11{}033

Jnnuary ?9, 20ZI

{)FFI e# Mh;MOf{,A f,i l)u'}I

$ub; CJarificstion rvirh regnrd to cut.sff d*tc fflr agpllcahilit3 of *iti**g trit*ria rsfirrred

in Gui&lints for futting Up of rTew ?tfrol Fumps drttd il?.t1l.1030

Thix is in refsrence to grrideline; isrueel by CFCB on fi7"0tr,?CI30 for setting up of nerv pe{rcl

p$rfiF$ irrelir*ting the sititg erilrria lo be gor itnptremcnted ftr nsw Retsi! Outlerls.

Referenee#'e*sss h&rre bsen received wirh reg*rd to applic*trility uf CI1CB siti*g r:rittria dated

fi?,CI1"2fi20. in csse of ltetail Outlets u,herc Lctter r:f Infents (l-olsl hsvc he{:n issrted or

uppiiroations have bren maclp fur nbtai*ing N$C or prlor cl*:arancei iniiial appruva! h*s heen

ubt*ined front IlES0.

In this regnrd, it is r:t*rili*d that thc siting *r'it*riu lirn ncr+'Rqu*ilQutl*ts js tu lm eernrplicd tuith

in i:ases where rronstniction af Retail OutlEts hy $it Marketing Cornp*rnli:r; *$tun"un(cd otr or

ntier: 0?.01.}$eS" In other rvurds, the sifirrg {:ritcrin q,lll nnt nppby rr: lhosr: cas*s rvhsrt PliS{)

p:rior eiearanseJ initial apprava! has been obtain*d nnd sr*bsequently ctltu,lru{tlon has been

sfarted by the OMC before. 07.0I.209$'.

This is issued rvith th* *pprovrl of Cnnrpet*et Atrthtrrity,

ts.t3ftlrfiIt0sfitl/AQM 6,L\\\* EW\)

'l.oi

{F.K. Supta}
Arldilional illirecfor anrj l'le*d

.4qlvf divisioar

l. All SPCBSFCCs - i*tith 6 rtttlucs! tn c[rcufnl* io t"'nnmtis:;tbn*r- r.r/-c'il'if ttupplies ttr

{As per tist ettltcr simiktr nwthtrilit:s u'ho ln,l,k *li*r i.v:;u+t.v rclntsd n fitel
enclosed| ficrr;df tlrtl{ers nl J'l*tr lewl un# fii'tlrre't Col{ertats,

2. Ministry of Fetr*lcr.ln'l Anrl N*tur:ll Gos

J oin t S ecrstr:ry (h{arlceti ng)

Ministry of Petroleurn anri Nstural Cjss, G*vt, *f Indju

Shnstri Shavan,
NewD*llti-Il0t)$l
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lletro I uum Ar:tl Explas i ver $afety Organi*:ttiun

Chief Contrttler of lixPlos

t"**l*u* und F.xpl*slue Organie*tion {PESO}

,{ Flock CGO Conrplex Fift'l} I;toor Sen*inery Slills

N agpu r-{ tutah*rashlra } -44$CI06

The Clhainnan,
lvlls - B h arat Pet roleurn f tlrparati olr Lim lted

Bharat llhnven, 4 and {r Curtirnlihtly Roarl

Fsllard listattl, Mun:bei 400 001

'l'he Chsirm*n,
Mls, llird *tr$lsul'n C n !-irnited

Pctrolcur'|r , lT, Jamslr Rnud, fv{trn'rb*i

?t{ah$rashtra 4t10tr?0

Thp Chairmalt,
h{l's. Indian Oil Corpeiraliotr Limited

lndian Oil llharvan, C9, A"ti Yavar Jr'rng Marg

B**tfra llas\ lrrf*nrtriti, lt'laharashim 400 031

ficncr*l Mattagcr itnte rn*tional Trade),

h,f angalore ltcilnery and Pctrochcnricals Limi:Ed'

Cors - ll, ?th Ftccr,
Scope CornPlex. Lodhi Roatl'

NEwlJelhi* ll$001

'l'hc Clrainnan and l\ilannging Direcfnr,

S4i:*. Shelt lnelia Pvt. l,td'
Plot Nn, ?, Bangolorc l-lardrvatc Park,

Devanahalli I n<iuutrietl Ilark

Mahadct't Kodigeha[li
B**galorc- 5(r? 149, Karnataka. 

I
'fhe Chsirman and lV[anaging Direetrrr,

MA I{"elletnce lnElustrie* Linrited,

Maker Chrrnrbew - lv
Narimail Fi-lint
Mumbai 4tlrj 0?l

t0.
ra frnergy Li Formerty Ens+r CIit Limited]

Jei Air*vaYr BKC,

Flot No. C-68, G lllock
Bantlra Kurla Colnpl*x, Banrlra East

Murnbai- 450 051
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Copy tc:

Regiantl Director
Regicnal Directorate, BhcPal

Third Flonr Sahkar Bhawsn

North T T hltgar
Bhopal 463$fi3

Regional Direetor
Regicnel Firectnr*le Eenga luru

A-Block, Nisarga'Bh evnn'

lei end 2.ud Floors, ?th D Cr.css'

Thimrnniah Road; Shivanagar,

Eengaluru-sii00?q

Rcgion*l'Dircetor
eI *, Chennai
M

Guindy" Cfrennai-6$0CI32

&"egieirtal Dirsctot:
nnal t{t

h en sCI?" 51h xrnd 6th Flanr'

158?, Rnr,idango, Main Road"

Krrlk*ta-700107

$, al Director
al Sir*e torate, Luekrtow

FIeUf Bhawan
Vibhuti Khandu Comti l{agar

Lueknow -226fi|CI

S. Rtgicnsl Direotor
Regional Dirsctarets, Shillong

t"1
lu llong-793s1'4

$, stor
ot$ralc, PuRe

r:"1, Nis*rg Vih*r"

F*lcnadi, Punc -41tS45

9" FS to CCB
10. PS to MS

J/t" Diviriion - with regucxt la uplo*rl en eFCB website



List of SPCSgI PGG$

I
*ri*ln fantvoi floatd
$uiiri*l: t'tn*Pilnt'

Purhlra llo tt{,
Chnlrnvsri KasnrlibciPct.
Viigvrvuda-52$fl l 0

2" 'l'he ry
Anr mte Follutio*l Corutrol Sn*rd
tPcryatnf6n Bllavatru' Yuple &oad'

]t,
fl T9ll l0

The Islenrb*r Setrebry
Bihsr Stetc Potrlqtian &ntrcl Eonrd

Purivtgh flhetvtfi" F{ot No.lt'l-Bl1-

f stfipura lndu*trisi Atss

I fY

rif,enrsi Boe{d

Eamwint3idctt,
{i'rwhali - l8l$?t
rl rsig

4

5. tte iS
Chlr r b tlt C'Dn**rvfllidilr Soard

flnryriulix Sharrygu

llortlr ltls*k ;w;l-$
Nity,& K{ipur - 492 099
(lhhanic.uarh

The Msmbec s&crEtory

Gon $fate F+ll6dsn fontrol ltoard
Nr, Pil*rnc ittdu*trisl Blutc'
$Bp, $aliegtr Sert{narY.

nrdez
tl

.j

il

't'he M *nr*k r lj(s rs{ary

$u3*rat $1;rtc ltr)llurirrit t.onln:l lJoard

Sr'clrrr bdl.L\.

{ian$hr !{*g*r..,11+3t}{}

Jlciql;ll;..'l h" \'lc,nrhcr S

tlinta*lr*lFn:rtj Folluriti:tC.'uRtro!Brrirrd

Parlit vulrr ili lr;*v*rt. Fhasc t I t'
Ncrv Shinrla l? lUOQ

-!"t!tu'I'lrc M*n*hcr $+eretasY

Jhil*hund Srste l'dlr.rtian *nsrrol llo*rd
1'.A tlliltii*g, tr tb{: &1ff{l}lt$. P'*' Dhtttv's

ftrn+ki "834$0{
Jh$rf,hsrd

8'

tu

u"

C*rrtrol Board
Ia'

I Isryaaa I.3.1 109

th* tu{ember Sesrct$F}

M*horas!:rrn State Pullutisn Cnntml Bo*rtl

{t
6n{El.

11. "l"ttr lt{cmbur $etrettltY
Kcrria Statt P*litltiun eol*trol llssrd
Fkrnelodu Janrtlott" F*tilnt Polure F.O.

Ttrlruva*atft*prirem "' 6f SO$'tr

Kexala

t.t-

t5"
altui I Bo'crd

Artr
tllxrpal 46:016
rla*!rn a*-,L"ch

t6 Tt$ Nefttbsr s€cletcrY

Manipur Stntc Fottuli+a Cotrlrol Ba*rct

Lsniphelpat,
lrnphal Wcst D'C' Gffice Comptex - ?95

17"
"Hrc Meinf er $certtnrlr
Mcgft*lnyn Scilte PollutfBn Cenrr$l 8p:rid

Ardrri, l.umPYngttgad,
Shillsng ?tl30l{
Mcnhsl$va

t& eemtEry
Ntieuram $tstc ltcllurion {antrol Swtd
N*e, Sscretfi rist Cor,hFlstt',

Khsiis,Thtatmuot Pcng Ainwl
hdiroranr ?960Q1-

1?. fuer $cc ary
Stnt P rttionf;a*rol Bsnld

Sign** Foint. DimoPr,
ll*gnknd - ?q.il l1
ilepland

29. Thc Mcmbcr Seeretary
Oqlithe S$re Fsilution fontral F$$rd
F*ribe$h Dhnrrem

A=l lE,liitaks*ta N*gar, Unit -VIII'
Blrubasesbrvrr * 75 l0l ?

2 Thc Mcmber $c{rc*$ry
$stg Fol[ ostlol
Eoxd. l'fl *n*h N

Pem hnsgur,

Fstiela - 14?001
F*nirb

?:l



siftkim Srnte Pr:llutiolt Clontrot ll+rard

Sme lsnd Usc & Environtwrrr Cell

The Member Secrurry
Telangan* Stst{ Palhltisri C<rntrsl ]nxrd

0hovm
rial E'tt{ic, Samrh Nrynr'

l{dcrubsd 500 0lf
Tclangn*o

Uttsnkhflrrd Ensironmcnt Fr$tc$lign & Fsl lutioi)

Control llnstd
19176, Nemi Roed.
D*lrsdun - ?48fl01

'Tlrrr Seere*iLtY

Wes Stqto Poll$tien ftntrol Ba*rd

frribslt Eh*vnn
Huittli*g NF.lF-$' Eloelc LA, $celrrr I'
fulr Lsl{sCltY,

t l3'
Anrhnran & Nieubu Irtands Prrtlutis$ 

4

er:ntrrrl CoflNi$ee'
dt TcchrtoIDSY,
lladdo i!'L},, Fcrn Fl*ir

Huvcli

Follrttinn f qnlrol Csat ntilreq
tftficc of the DelrutyConsc r: ofr Fnreiir*"

oa Co:ltml (jemmittesl llnv*ing

14. T ftJrty

T;rnrii Nndrr $t-su Pnlluttotr Cnnrrrl llol:rrl

tlu. ?6. lv{*uxl linlnr, (iutrdv'
( (3onll Ncrhr

L{fknq$ 2z{ifi lft
l'rn$','lih

Thrl Mcrnbcr Sfctst$rY
'i"ripura Sate tatlueiun fontr+l lld$rd

Frrixc*h nhs*,tln
k hlehru Ctrmplax, Gsdrhsbdsri P'{)',

Llgirr llr&d*iih Statp irolltrliqn {3a1rril Board

J'r'iltat, lllCult llhs\98"
Vlblurti Kliand. {iotnd Nagar.

fi:i h,{smber$eeieimtr'
U*t9til'nlltxi*n tr*l*rrnrlniltiae,
Gov+rnmcnl ul" N.{1,'l', D*lki
4th Ftnnr, ls{l'f I}tilding, linshnerc

$;rtc,tlclhi-E !rl{M6

flr* Me r $t<retary'
1 frxntni*i'e.
I;lc+r, Sestor l9 F

Menlbsr Sccrcalry
p Ftllali*rt {Jilltlrul lltue;

oi 5e ir"'ricc, T'':chncl

finvtrGttgr*tta'
K.l,."tSt*J
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Governffiof India

Petrore dustry

A & D -wins, ebcr-1+, fi::fflJt^=":Slrunn"roakkam,
Chennai

E-mail : jtccechennai@explosives.gov.in

Phone/Fax No : 044 - 28287 11B,2g2g4B4B

Prior Approvat No : A/p/SC/KU14t3B1B(p4SBl55)
To,

M/s. tNDtAN OtL CORPORATTON L|M|TED,
llnd Floor, pMK Towers, Civit Station posi,,
Wayanad Road, Kozhikode
Kozhikode,
Taluka: Kozhikode,
District: KOZHTKODE
State: Kerala
PtN: 673020

sub: Proposed Petroleum Glass A,B R"!"11.o-{l:.t at survey No, 253/3,253/4, TRfPRANGoDE VILLAGE , TIRUR
If-:%T#fTLAPPUMM 

Dist, rRlPRAnocioi,Jii.rl, iirr"i rirur, oistli"t:"naer-nppuRAM, State: Kerara,

Sir(s),

Please refer to your retter No. orN3g1765 dated o4t1otzo1gon the subject.
The Drawing no' 4 dated o4t1ol2o1g,.showing the site/layouvconstruction details forwarded with your letterunder reference is approved and a copy(of 

"".rri oitn" same is returneJ herewith duly signed in token ofapproval.

Conditions of the Approvat:-

;ifi,!S|j'J: 
facilitv shall be as per condition of licence and standard note regarding fire fishring shail be

xhaust of DG shail be provided with ccoE approved spark arrestor.ded 1.5 M abovq roof level.
roperly
ar DU to sales building shall be maintained.

on completion of the construction 
".--t!9.yrjn 

the approved plan please forward the following documents forgrant of ricence in Form XrV of the petroreum nurei, zo-oz.-'

l. f-o1n tX (enctosed) duty fiiled in and signed.t 
f,3X?1*ol?l,i,rii;"lg:1t,"'Jt""ji::lt^ll,:':*: :J,9,f.:':lbeine tlrq.reguisite_ricence ree ror one year.
I*,|]1LoJ"J:TI1p:!r"_y$ "'v 

r.r"ii"""-n!!i *"r ii 
'r[t"""Jljl,il'il'#i:T?i?Tffif""lExplosives Payable at Chennai.

Three copies of the approved drawings.

::::? ;l%:ff:ftil';:j::j::.::"'^'*::l':l?,110^ ?:!-1'! o_ftrre petroreum Rures, 2002 (encrosed)

fi".'.:,ttl":,",ilti:?Tf:tii::pti3Y-"d uv cce; N"gpuilno;;#Jiil",',Uti5ilii;'Jlfi:?:lb:/;""
Module available at httplpeso=gov.int 
fflifi?li:3if;:"i:3?n:m:illFcate'from the District Authority toserher with site pran dury endorsed by

6' specimen signature(s).9r 
1n.9 

p.ersjn(s) authorised to sign the correspondence addressed to this office.t 
A$::i|ation 

to the effect that all wotk as per approved drawings rris uLLn rulry-co-mpret"d by you in atl
8. one set of colour photographs of the petrol pump taken from different angres.

Dated: 29l10t?O1g

3.
4.

z



217t2021

flfiiiifi[J1*:fiTJi#"#i?'{l's:J"%Bs';il}silTi""*...^,rrr"-q,yi.jrpr,sa,e,, storase &Natural Gas vide c.s-R. srgiii i"t"'i"&66Looo tent of tnoia, rrainistry-ff p"troteum
Pfease quote this office file No' A/P/sc/ KLt14l3g1g(p45g155) in art your future correspondences.

lffi""filJ::?''fff$':il"J'i:iliJ""';"o3ii,illt 
?,'.'"rve 

rrom obtainins necessary permission/crearance rrom

- Dy.eeif|,,1:'H[?3,o",u""
For Jt. Chief Controti"r-Jf Eipro"iues

Chennai

(For more information regarding status,fees and other detairs ptease visit our website http://peso.gov.in)

!ls9.ta.ipe1 : This page sives theavaitable for the informltion of organization on your
information. However, pESO will ee.onfy. All effoits n made
including ft," r,""["o. misuse of tft" inf-, e this

rsons

z2


